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(2) Fywer Ued & TSET ISTAE HEAT - 5 ¥ 2.870 Rra 0.00 frel 3R
395.870 fpal ¥ 358.000 fFah (a1 A= 700.544 fpafy @ 741.255 foram)
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uﬁaﬂsﬁvré%mzmﬁ@aﬂwamaw‘é%,mw$%mﬁw,wﬁm,m
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|t 1
aret & UpR IR a9 2007-08 & AT ufy Re.a,
Yeh A YR & (FqT )
(1) (2)
TR, ST, I A Fob AT AR 0.65
Eoh AMONSTSF ateet, Toh AT aed 1.05
aree ar A aw
98 I g @ gh are) 2.20
I o arer qifoTs aea 2.40
o w@iawor whe (wEw) @ e 3.45
AT SUERR (A.H3.) W YT A
(@.4.3.) (IR ¥ o5 g a)
qZ PR AT et (AT A1 3106 4 | 4.20
| aret )
feoaforaT:

1. # sETda awr IR Yea eafaf@a o9 e W R A9 Wi &

v R g &g, T 3R w2 @

T TATAT (CATSATHT) &1 HIEATT
(Fa)

sars (Re.ah. #) ey v g w2w ¥

o furaeagaw # e g
F g, 18.504 foelt (a=m F+
684.700 ferail)

29.11

famEmuegsaa o #F Russh
MT F g, 363.282 fpaly (Fam
daa 736.000 foral))

29.111

2. forw cafes &1 3uen aifd arge AR R-afofSas yaeEt & e delipa gan
& AR aF O wien | 20 fhall q@ f gl A & war @ 3> e af 2012-13 &
forw anfde o i 2T 200.00 FAT (@) G FT AF) B IR T THART YeF (I
& FIUROT I FUFor) B, 2008 F 3uGUt F H[AW WA UAF a¥ weMwer foram

ot |
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3. mﬁ-_wma@mﬁ%@wﬁmﬁrﬁzﬁaﬁwmmm,mﬁa:

T qAafy AT T | fafwegar & 3af
gt d HAEIH
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& fov wg Yo & TR
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5. N GifyE aa Al & 3da wua gadt & foav RAuiRa s s & e
3T WR A @ g e 34 &) W Yo H AT FAT QO S 3AQ e Ioq Aof
¥ aeal & v anp @lar ¥ 3R 3¢ 99 9% YSAN WS & SUAT # B JARER
81 BN 9 g fh 0@ FifFe aed @ HfOE R M g a &I S
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7. 39q fadAl & @Ew 12 § IR, sUAnmdiH i el & P e
gt 1 wefda famar e |

8. W ROl 1 A FUT sfeaf@a, IR a¥ 2007-08 & fov ufa R, & aur
e ¥ MUR W, TifE awat @ fow Seae aafle gea v welfadt @ aorer
wifEer R f el 3R 3EA 3w ARl & AEw 5 & IgEr affe dR W
TR R ST @A 38, dEER, ST R T oW & RA-Q-5H TH-UE
HERYT A UHHAT frar smen |
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 18th February, 2013

8.0. 401(E).— Whereas by notification of the Government of India in the Ministry
of Surface Transport {Roads Wing) number S.0. 78 (E}, dated the 4t February, 1999,
issued under section 11 of the National Highways Authority of India Act, 1988 ( 68 of
1988}, the Central Government has entrusted the stretch from kilometer 75.000 to
kilometer 395.870 (Vijayawada — Vishakhapatnam Section) and from kilometer 0.000
to kilometer 233.000 (Visakhapatnam - Orissa/Andhra Pradesh Border section) of
National Highway No. 5 in the State of Andhra Pradesh to the National Highways
Authority of India (hereinafter referred to as the “Authority”);

And whereas, in exercise of the powers conferred by section 7 of the National
Highway Act 1956 (48 of 1956} read with National Highways {Fees for the Use of
National Highways Section and Permanent Bridge - Public Funded Project) Rules,
1997, National Highways (Rate of Fee) Rules, 1997 and National Highway Fee
(Determination of Rates and Collection) Rules 2008, the Central Government by
notification of the Government of India authorized the Authority for levying and
collecting fee on mechanical vehicles for the use of stretch as follows:

(if Vide S.0. No. 1124 (E) dated 16t May, 2012 for the stretch from km. 49.000 to
km. 2.870 (new chainage from km 654.204 to km 700.544) Champavati —
Kopperla section on National Highway No 5 in the State of Andhra Pradesh,

(i) Vide S.0. No. 1709 (E) dated 26% July, 2012 for the stretch from km 2.870 — Km
0.00 and Km 395.870 - Km 358.000 (new chainage from km 700.544 to km
741.255) Vishakhapatnam — Ankapalli section on National Highway No. 5 in the
State of Andhra Pradesh.

And whereas, pursuant to the provision of section 14 of the National Highways
Authority of India Act, 1988 (68 of 1988}, the Authority has entered into an Ag;eement
(hereinafter referred to . as said agreement} with M/s Transstroy Anandapuram -
Visakapatnam - Anakapalli Tollways Pvt. Ltd., having its registered office at 8-3-
833/104, Main Road, Kamlapuri Colony, Hyderabad - S00 073, Andhra Pradesh
{(hereinafter referred to as the “Concessipnaire”), the successful bidder for bids
submitted on 30.03.2012 for the developrhent of Anandapuram - Visakhapatnam -
Ankapalli section from Km 20.224 - Km 0.00 and Km 395.870 - Km 358.800 ( new
chainage Km 682.980 to Km 741.202) on National Highway No. 5 (hereinafter referred
to as the “said section”) to six lane and operation and maintenance of the said section.

Now, therefore, in exercise of the powers conferred by section 8A of the National
Highways Act, 1956 (48 of 1956), read with rule 3 of the National Highways Fee
{Determination of Rates and Collection) Rules, 2008 and amended from time to time
(hereinafter referred to as the “Rules”), and in supersession of the notifications of the
Government of India in the Ministry of Road Transport and Highways number S.0.
1124(E), dated the 16% May, 2012 and S.0. 1709 (E}, dated the 26t July, 2012 except
as respects things done or oniitted to be done before such supersession, the Central
Government, having regard to the expenditure involved in building, maintenance,
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management and operation of the said section, interest on the capital invested,
reasonable return, the volume of traffic and the period of the agreement entered into
between the authority and the concessionaire, hereby notifies that there shall be levied
and collected fees on mechanical vehicles for the use of the said section at the rate
specified in columns (2) of the Table 1 for net road section length of 58,222 Kms for
use of the four and more lane sections (hereinafter referred to as “base rate”) on the
Type of Vehicles specified in column (1) of the Table 1 below, and authorizes the said
Concessionaire to collect and retain the fee on and from the date of commercial
operation or publication of this notification in the Official Gazette, whichever is later,
till the termtnation date as specified in the agreement;

_
TABLE-1
Type of vehicle Base rate of fee per
km for the base year
2007-08
(in Rupees)
(1) (2)

Car, Jeep, Van or Light Motor Vehicle 0.65
Light Commercial Vehicle, Light Goods Vehicle or Mini Bus 1.05
Bus or Truck (Two Axles) 2.20
Three — axle commercial vehicles 2.40
Heavy Construction Machinery (HCM) or Earth Moving 3.45
Equipment (EME) or Multi Axle Vehicle (MAV) (four to six
axles}
Oversized Vehicles (seven or more axles) 4.20
Notes : -

1. The fee levied and collected hereunder shall be due and payable at the following
Toll Plazas for the distance specified for such Toll Plazas:

Location of Toll Plazas (chainage) Length (in km) for
which Fee is payable

Km 18504 ( new chainage Km 684.700) near village 29.111

Gambheeram in District Visakhapatnam

Km 363.282 ( new chainage 736.000) near village Sirsipally in 29.111

District Visakhapatnam
2. The rate of monthly pass for a person who owns a mechanical vehicle registered

for non- commercial purposes and resides within a distance of twenty kilometers from
the toll plaza is Rs. 200.00 (Rupees Two Hundred only) for the year 2012-13 and is
subject to revision every year as per the provisions of the National Highways Fee
(Determination of Rates and Collection) Rules, 2008,

3. For multiple journey on the highway section, passes shall be issued at the
following rates, namely.
Amount Payable Maximum number of one Period of validity
way journeys allowed
One and half times of the fee for Two Twenty four hours
one way journey from the time of
payment
Two-third of amount of the fee Fifty or more One month from date
payable for fifty single journeys : of payment
or more
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4, Fee for commercial vehicle (excluding vehicles plying under national permit)
registered in the district where the fee plaza falls shall be 50% of the prescribed rate
for that category of vehicle provided no service road or alternative road is available for
use of such commercial vehicle.

5. Mechanical vehicle which is loaded in excess of permissible load specified for its
category under the Rules, shall be liable to pay fee at such rates which is applicable
for the next higher category of the vehicles and shall not be entitled to make use of the
highway section unless the excess load has been removed from such mechanical
vehicle.

6. All definitions including category of mechanical vehicles, its permissible load,
category of exempted vehicles, service road, alternative road etc. shall be as per
definitions specified in the said Rule.

7. The fee rates shall be displayed for information of the users in accordance with
rules 12 of the said Rule. :

8. Based on the base rate of fee per km for the base year 2007-08 as mentioned in
Table-1, the actual amount of fee to be charged from the mechanical vehicles and the
discounts will be calculated by the authority and revised annually in accordance with
the rule S of the said rules and the same shall be published in at least one newspaper,
each in English and vernacular language accordingly, provided that no re/v\ision shall
be effected within six months.

[F. No. NHAV/13013/726/C0/12-13/GC -Visakhapatnam (682-741) BOT]
ALKESH SHARMA, Jt. Secy.
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